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New Delhi & Anr, eee HRagspendents,
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"Fer the Petitiener, Shri T,C, Aggarwal, Ceunsel,
. fer the Respondents, Mrs Raj Kumari Chepra, Counsel,
JUDGEMENT (ORAL)
(By Hen'ble Mr, Justice S.K. Dhaen,
Vice Chairman(3J)
Two prayers werth  taking netice have been made in
this applicstien, The first is that the respendents may be
é directed te regularise the petitiener as Class IV empleyee,

The secend is that Respendent Ne, 2 may be restrained frem
terminating the services of the petitiener,

2. A counter affidasvit has been filed, The material

averments in the same are these, The Directerate of Advertising
and Visyal Publicity is a Media Unit of Ministry ef Infermatien
and Breadcasting, Each year this Directerate distributes neu

year diaries and calenders te varieus effices which werk generally
lasts 2-3 menths i,e, frem the menth of December te the Feburary

of the succeeding year, Fer the said purpese, some daily wage

workers are employgg threugh the Employmont Exchang. e i s
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peried of 2-3 menths, Frem 15.12,.1992 te 26,2,1993, 15 daily

wags workers werse smpleyed threugh the gmpleoyment Exchange,

The petitiener was sne ef the said persens so employed, Heusver,
in paras 4.2 and 4,3 of the ceunter affidavit, it is stated
that the petitiener was engaged in the respendent’s erganisatien
enly frem 22.9.1981 te 7,3.1984 and frem 16,7,1964 te 18,1.1985
as Chewkidar, Packer etc. en daily wage basis and thereafter he
vas discentinued, The reasen given for discentinuing the
services of the petitiener was that a fire breke eut in the
garage of Exhibitien Van when the patiti-ﬁor was werking, causing
a huge less te the cevernment preperty and, en the basis of

an ex parte enquiry, he was discentinued frem service en the
charge eof negligence eof duty, There is ne assertien that any
enquiry was held wherein the petitiener was given any
eppertunity te defend himself,

- [ It appears te be the petitiener's euwn case that he

did not take any actien after his disctentinuance frem service
iﬁ the year 1984, Thus, it is clear that the petitiener cannet
take advantage of the past service rendered by him fer the
purpese of regularisatien of his services, There is a leng
hiatus between 1984 and December, 1992, He was net given any
regular appeintment, He was enly appointed fer a shert peried
of 2=3 months, TtTherefere, the questien ef regularising his
services dees net arise,

4, The questien still remains whether the petitiener is
entitled te any relief frem this Tribunal, He having werked

frem 1981 te 1985, his past services cannet be ::ggﬁi'off
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altegether, If in future, & vacancy eccurs er a
need arises fer empleying a casual labeurer, the autherity
cencerned shall censider the case of the petitiener and_givn
him preference ever persons junier te him and alse ever
freshers, We are net inclined te accept the cententien of
the learned ceunsel fer the petitiener that some persens
allegedly junier te the petitiener have besn empleyed and
a directisn should be issusd te the respendents that he
(the petitiener) may be given empleyment straightaway.

The interim erder dated 23,2,1993 is vacated,

5. With these dirsctiens, this petitien is dispesed ef

finally with ne erder as te cests,
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(s.R. AD GE? (S.K.DHAON)

MEMBER(A VICE CHAAIRMAN (J)




